ITEM NO.25 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION (CIVIL) Diary No(s). 17457/2023
ASHOK PANDEY Petitioner(s)
VERSUS

THE SPEAKER OF LOK SABHA & ORS. Respondent(s)
(FOR ADMISSION and IA No0.184535/2023-CONDONATION OF DELAY 1IN
REFILING / CURING THE DEFECTS and IA No0.184532/2023-PERMISSION TO
APPEAR AND ARGUE IN PERSON )
Date : 20-10-2023 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE B.R. GAVAI

HON'BLE MR. JUSTICE ARAVIND KUMAR

HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s)
Petitioner-in-person

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. Delay in refiling the petition is condoned.

2. Permission to appear and argue in person is granted.

3. The present petition filed under Article 32 of the
Constitution of India is nothing else but an abuse of process

of law as none of the fundamental rights of the petitioner are
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rejdrisdiction under Article 32 of the Constitution of India.

ﬁwizyiated, so as to enable him to 1invoke extraordinary

4. Therefore, we are not inclined to entertain this writ



2

petition. The Writ Petition is, accordingly, dismissed with
costs of Rs.1,00,000/- (Rupees One Lakh only), which shall be
paid within a period of four weeks from today for the Advocate
Welfare Fund.

5. Out of the said sum of Rs.1,00,000/-, Rs. 50,000/- are to
be paid to the Supreme Court Bar Association, which shall be
used for Library purpose and Rs.50,000/- be paid to the
Supreme Court Advocates on Record Association for its Advocate
Welfare Fund.

6. If the costs imposed by this Court are not paid within
the said period of four weeks, the same shall be recovered
from the petitioner as arrears of land revenue.

7. Pending application(s), if any, stand disposed of.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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